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Heard the learned counsel fo; the applicant,
i - The praye® in this application is tBt the applicant's

| _Service in the Department may be continued &ccording ,
o . I;\to-the date of birth ﬁhich is mentioned in th;78chool

N o | Leaving Certificate»i.e 02.C1,1940, 1t seppedrs that the
applicant wdas working as a casual ldbour in the Telecom
Deépartment from 1966 and was confirmed in the department
in the year 1972. The épplicunt is at present working'
. as OQperator Gr-I, Township Max-Exchange, Bokaro Steel

City Ltd., Bokaro, Tt further appears that at the tipe
of joining service the applicant mentioned his date of

birth in his application as 02.01.1938 due to non-avai-
lability of School Ledaving Certificate ‘which has become

available now and in the Meagsfer Certificate issued
by the school concerned, his date of birth is meéntioned

as 02.01,1940, on receipt of a communication from the
department, as At Annexure-A/2, dtd. 1/2-11-95 that the
applicant is due to Superannuate on 31.01,1996 A/n, the

dprlicant submitted & legal notice to the respondent no.

4 to correct his date of birth in the records indicating

- —— e -

02.01.1940 instead of 02.01.1938)and 4S8 no reply has been
given he has f£iled this 0.a.

2. ' This is a ddvision bench matter, Since, no

Division ‘Bench is avajilable ard there is no likelihood
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that a Divisién Bench would be available )
shortly, I take up this matter, as p%ayed fog

by the learned counsel forthe applicént, as.the
matter is very urgent since, the applicant is due

to superannuate on 31.01.1996.

3. Considering the submissions of the
leanred counsel for the applicant and going i
through the averments made in this applicaticen,

I am of the view that this applicatién my be
disposed of bp giving direction to respondenﬁ'

no.4 to dispose of the legal not;ce-cum—represen.
tation, as at Anuexure-A/3, dtd. 13, 11,1995 by O

' eas ed a a orde £ ssible ;
reason nd spe kingtbru~r, if po le, by ;

ggving persorel hearing within two weeks from >

the date of communication.of this or?er.

4, Accordingly, I hereby direct the resi
‘ : i hiee
pondent no.4 to dispose of the_application,‘iza >
nd /

a’ [l
at Annexure-4/3, as aforegéid, byhgpeaking d
- Fs-le f

reasoned orderkafter giving personalibearing to

. the applicant, if<posediie, within a'puiiod of

I-
two weeks from the dte of communication of this order.

Se The application is diSposéd of accordingly.
Let a copy of this order by handed over to the
- - . .learned counsel for the applicant. 1
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